
THE SECOND SCHEDULE 

(See section 476) 

FORM No. 10 

WARRANT TO SEARCH AFTER INFORMATION OF A PARTICULAR OFFENCE 

(See section 93) 

To 

(name and designation of the police officer or other person or persons who is or are to execute the 

warrant). 

WHEREAS information has been laid                                         (or complaint has been made) before 

me of the commission                                                                    (or suspected commission) of the offence 

of                             (mention the offence concisely), and it has been made to appear to me that the 

production of                                                 (specify the thing clearly) is essential to the inquiry now 

being made (or about to be made) into the said offence (or suspected offence); 

 

This is to authorise and require you to search for the said                                       (the thing specified) 

in the                                                 (describe the house or place or part thereof to which the search is to 

be confined), and, if found, to produce the same forthwith before this Court, returning this warrant, with 

an endorsement certifying what you have done under it, immediately upon its execution. 

 

Dated, this day of ,19    . 

 

(Seal of the Court)  (Signature) 

 

 

_______________ 


